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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
ZONAL BENCH AT BHOPAL (M.P.)
ORIGINAL APPLICATION NO. 260/2024 (CZ)

Hemraj Meena S/o Shri Ramphoo! Meena, aged about 40 years

R/o 134/20-A Defence Colony, Gurjar Ghati Amer Road Jaipur

(Rajasthan) 302002

... Applicant
versus

1. Union of India through Secretary, Ministry of Environment,
Forest and Climate Change, Govt ol India, Indira
Pariyavaran Bhawan, Jor Bagh Road, New Delhi — 110003
(Email: secy-moefiunic.in)

9. State of Rajasthan through the Additional Chief Secretary of
Forests and Wildlife, Government of Rajasthan, Govt
Secretariat, Jaipur- 302005 (Raj.)

(Email: nibalchandgoel@yahor com)

3. The Collector, District Jaipur - 302016 (Rajasthan)
(Email: dm-jaip-rjtiic. 13)

4. The Principal Chief Conservator of Forests-cum-Chief
Wildlife Warden, Forests Department, Government of
Rajastha, Aranya Bhawan, J halana Institutional Area,

Jhalana Dungri, Jaipur 3020004 (Rajasthan)
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Chief Conservator of Forests (Wildlife), Jaipur, Aranya
Bhawan, Jhalana Institutional Area, Jhalana Dungri,
Jaipur-302004 (Rajasthan)

(Email: ccfwl jpr.forest@rajas! an.gov.in)

Deputy Conservator of Forests, wildlife, Zoo Jaipur,
Ramniwas Bagh, Jaipur 302004 (Rajasthan)

(Email: defwl.zoo. foresturajo. 1an.gov.it)

Member Secretary, Rajasthan State Pollution Control Board,
Jhalana Dungri, Jaipur 302002 (Rajasthan)

(Email: acp.rpep« ' )

Member Secretary, National Wildlife Board, Paryavaran
Bhawan, CGO Complex Lodhi Road New Delhi- 110003
(Email: Memsecy-moef@nic.in)

Sub Divisional Officer Amer, Tehsil Amer. Gandhi Chowk.
Amer Jaipur — 302028

(Email: tdramr@gmail.com)

Assistant Engineer, E-4, Jaipur Vidyut Vitran Niga Limited.

Amer Jaipur 302028

Station House Officer, P.S. Amer, Amer Jaipur - 302028
(Email: psamr@gmoii.com)

Regional Director (Western Region Jaipur) Central Ground
Water Board, 6-A, Jhalana Dungri, Jaipur 302004 (Raj.)
(Email: rdwr-cgwh
Assistant Conservator of Forests, Biological Park, Delhi

Jaipur Highway, Jaipur 302028
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14. Damodar Prasad S/o Shri Kanhaiya Lal, Address Near
Biological Park, Opposite Zero Restaurant, Jaipur-Delhi

Highway, Jaipur 302028

... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 14 (DAMODAR

PRASAD) TO THE CAPTIONED O.A. No. 260/2024

MAY IT PLEASE YOUR LORDSHIPS:

A. That the matter was heard by this Hon'ble Tribunal on
13.01.2025. On that day the counsel for the applicant stated
that he had filed an additional affidavit and had promised to
supply the additional affidavit to the counsel for answering
respondent. The answering respondent was given 2 weeks of
time to reply. Since the reply had to be filed both of the original
application and additional affidavit, the counsel for the
answering respondent sent a mail on 19.01.2025 for supply of
copy of additional affidavit to advocate for the applicant,
however, the same was not replied. A follow-up mail was further
sent on 12.02.2025 the same was also not replied. Copy of the
mails sent to counsel for the applicant are annexed and marked
as Annexure-R/1 (Colly.).

B. That it is submitted that the non-supply of the additional
affidavit despite the counsel for the answering respondent
pursuing for the same, has resulted into this delay in final reply

to the OA. The additional affidavit still remains unsupplied to
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the answering respondent or its counsel and therefore the
answering respondent craves relief to file additional
reply/counter affidavit as and when the copy of additional
reply/counter affidavit is received by them. It is further
submitted that the additional affidavit, whose copy is also not
been supplied by the advocate for the applicant, should not be
taken on record till a copy of the same supplied to the answering
respondent so that it can be reverted.

PRELIMINARY SUBMISSIONS

I. USE OF THE SUBJECT LAND BY THE ASNWERING

RESPONDENT

C. That the answering respondent humbly submits that as per the
revenue records, the subject land, falling in Khasra No. 114,
1439/9159, 757, 758, 760, 761, 779, 780 and 781 measuring
0.5800 Hectares, is not a forest land rather is agricultural land
which has been inherited by the answering respondent. The
subject land belonged to his father, Kanhaiya Lal and rheir
forefathers. It is pertinent to mention that, after the death of the
father of the answering respondent, the subject land devolved
upon the answering respondent. A copy of Jamabandi of the
subject land is hereby annexed and marked as ANNEXURE-
R/2.

D. That the answering respondent is neither undertaking any
commercial nor tourism activity on its land. The allegation that
a commercial establishment or a resort is being opened on the

subject land is totally fallacious and baseless. The answering
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respondent has constructed a farm house in his own
agricultural land. The construction is temporary without any
permanent roof structure with thatched roofs. The development
done on the land is temporary construction and constitute valid
improvement under Rajasthan Tenancy Act which can be made
by an agriculturist on his land. These structure have been raised
in terms of improvements under Tenancy Act, 1955 for the
purposes of a farm house. It is also pertinent to mention that
over 85 % of the land is open and vacant with over hundred of
trees. Thus, no violation of any kind has been made by the
answering respondent. The answering respondent was fully
entitled to make a farm house that too with non-permanent roof
having thatched roof.

That the answering respondent is neither undertaking any
commercial nor tourism activity on its land. The allegation that
a commercial establishment or a resort is being opened on the
subject land is totally fallacious and baseless. The answering
respondent has constructed a farm house in his own
agricultural land. The construction is temporary without any
permanent roof structure with thatched roof. The development
done on the land is temporary construction and constitute valid
improvement under Rajasthan Tenancy Act which can be made
by an agriculturist on his land. The structure has been raised
in terms of improvements under Tenancy Act, 1955 for the
purposes of a farm house. It is also pertinent to mention that

over 85 % of the land is open and vacant with over hundred ot
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trees. Thus, no violation of any kind has been made by the
answering respondent. The answering respondent was fully
entitled to make a farm house that too with non-permane nt roof
having thatched roof.

That, the Rajasthan Tenancy Act permits a Khatedar tenant to
make improvements over its land in terms of Section 66. Section
66 of Rajasthan Tenancy Act is quoted as under:

66. Right of Khatedar Tenants to make improvements—

(1) A Khatedar tenant may make any improvement in his
holding: Provided that the State Government may, from time
to time:—

(a) restrict, in the public interest, the making of any such
improvement as is referred to in sub-clause (a) of clause (19)
of section 5 in the areas to be notified for the purpose, and,
(b) make rules to regulate the making of any such
improvement in areas not covered by any such notification.
(2) Notwithstanding anything contained in sub-section (1),
no sanction shall be necessary for the construction of
temporary structures.

(3) Any improvement made in a holding shall form part of
the holding

It is submitted that the improvements which can be made by
the tenants are set out under Section 5(19) which includes
Construction of dwelling house or store house, construction of
tanks, erection buildings required for convenient or profitable
use for occupation. As per definition set out under Section 5(19)
of Rajas*;than Tenancy Act is quoted as under:-

5(19) 'Improvement” shall mean, with reference to «
tenant's holding-

(a) a dwelling house erected. on the holding by the tenant
for his own occupation or a cattle-shed or a storehouse or
any other construction for agricultural purposes erected or
set up by him on his holding;

(b) any work which adds materially to the value of the
holding and which is consistent with the purpose for which
it was let; and subject to the foregoing prouvisions of his
clause, shall include

e
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(1) The construction of bunds, tanks, wells, water channels
and other work for the storage, supply or distribution of
water for agricultural purposes,

(2) the construction of works for the drainage of land for is
protection from floods or from erosion or from other damage
by water,

(3) the reclaiming, clearing, enclosing, levelling or terracing
of land,

(4) the erection in the immediate vicinity of the holding,
otherwise than on the village-site, of building required for
the convenient or profitable use or occupation of the holding.
(5) the renewal or reconstruction of any of the foregoing
works or such alteration therein or additions thereto as are
not of the nature of mere repairs; but shall not include such
temporary wells, water channels, bunds, enclosures or
other works as are made by tenants in the ordinary course
of cultivation.

That Notification No. F. 6 (64) Rev. /B/Gr. 1/64 dated 29-4-
1965 has been published in Rajasthan Gazette Part IV-C.
Extraordinary dated 30-4-1965 -

"In exercise of the powers conferred by the proviso to
sub-section (1) of Section 68 of the Rajasthan Tenancy Act.
1955 (Act No. 3 of 1955), and in supersession of this
Department's Notification No. F. 6 (71) Rev. B/ 63 dated the
Ist May, 1964, the State Government hereby restricts, in
the public interest, the making of any such improvement as
is referred to in sub-section (c) of clause (19) of section 5 of
the said Act, namely-dwelling house, cattle shed or store
house or any other construction for agricultural purposes
erected or set up on a holding in areas specified below,
namely:-
(1) Areas situated in the Gang Canal area or the Bhakra,
Chambal, Jawai or Rajasthan Canal Projects or area
irrigated by any other Major [rrigation Project, a nd declared
as a colony under clause (iij of Section 2 of the Rajasthun
Colonisation Act, 1954 (Rajasthan Act 27 of 1954):
(2) All areas within a radius of-
(i) twelve miles of the municipal limits of the city of
Jaipur; or

(ii) six miles of any other city as defined in the Rajasthan
Municipalities Act, 1959 (Rajasthan Act No. 38 of
1959); or

(iii) three miles of any other municipality; or

(iv) ten miles of any area for which the State Government
has by an order issued under section 3 of the
Rajasthan Urban Improvement Act, 1959 (Rajasthan
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Act No. 35 of 1959), directed the carrying oul of « Cli
survey and the preparation of a master plan; or

(v) five miles of any city, town or village, or other area in
which an industry with an investment capital or over
one crore of rupees has been or is proposed to be set
up or within the area which may be fixed by
Government for this purpose.”

This notification was partially amended by another notification
No. F. 6 (8) Rev./B/70 S.0. 217 dated 23-1-1971. It was
published in the Rajasthan Gazette, Extraordinary. Part IV-C
dated 27-1-1971, pages 421-422. The above restrictions were
lifted The Notification is reproduced below: -

"In exercise of the powers conferred by the proviso to
sub-section (1) of Section 66 of the Rajasthan Tenancy Act,
1955 (Rajasthan Act No. 3 of 1955), and in partial
supersession of this Department Notification No. F. 6 (64)
Rev./B/Gr. 1/64 dated 29th April, 1965, the State
Government hereby lifts the restrictions imposed vide above
notification to the following extent:

1. Cultivators may be allowed to make improvements on
their holdings on an area upto 400 S5q. Yds. within the
prohibited limits of the areas mentioned in sub-paras (it),
(iii), (iv) and (v) of para (1) of the above notification.

"9 The State Government hereby further lifts the
restrictions imposed by sub para (1), of para (2) of the above
Notification beyond the following points on the following
roads of Jaipur City:

(a) Jaipur-Agra Road ~ Beyond Nasiya te., 2 miles 7
Furlongs (Jaipur).

(b) Jaipur-Jamuuva Beyond Bandha Gate Le.. 4 nmules
Ramgarh Road. 4 Furlongs.

(c) Jaipur-Chomu Beyond the 5th Mile Stone Le.,
Road Beyond Dher-ka-Balaji.

(d) Amber Road Beyond Police Station, Amber

The land of the answering respondent is beyond the Police
Station, Amber and therefore, necessary improvements can be
one on the same. Thus, the subject land does not fall under the
forest area and is regulated by the Rajasthan Tenancy Act.

Furthermore, making improvement in terms ol section 66 of the

Fai
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Rajasthan Tenancy Act is within the boundations of law and the
answering respondent by making instant temporary
improvements are not violating any law.

That, in after notifications dated 22.09.1980 and 15.11.1997
issued under section 18 and 21 of the Wildlife Protection Act,
1972, in respect of the Nahargarh Wildlife Sanctuary, a survey
was ordered by the Hon’ble Supreme Court vide order dated
22.08.1997 to be undertaken by the District Collector to identify
the allotment rights and thus, an order dated 21.08.1998 came
be to be issued by the District Collector, Jaipur. The order dated
21.08.1998 differentiated two types of areas; ‘Forest Area’ and
‘Specified Area’. Thus, the Specified Area included the land
which did not come under the Forest Area including the subject
land. The District Collector Order dated 21.09.1998 at Point |
in clear terms mentions that all the rights of the Khatedari land
will remain with the tenant Khatedars of the land and no
change will affect the same. It further mentions that this
Specified Area will remain as it existed and will continue having
electricity connections, tourism facilities, water connections
among other things. Furthermore, the rights of tenants
khatedars will continue in terms of Tenancy Act and they will be
allowed to make improvements in the khatedari land. A copy of
order dated 21.08.1998 of the District Collector is hereby
annexed and marked as ANNEXURE R/3.

POSITION OF THE SUBJECT LAND

:-‘]
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That the subject land, as per the JDA Zonal development plan
available on the JDA website, falls in planning Zone-6. The
subject land as shown in the master plan as reserved for public
and semi-public utility. In arguendo, to even test a scheme and
activities permitted in this area as per the Master Development
Plan-2025 specifically in the public/semi-public use zone
include Music, Dance and Drama Centre, Yoga Meditation
Centre, Naturopathy, Recreational Club, Open Air Theatre,
Exhibition Centre and Art Gallery which are all permissible
uses.
That, furthermore, the applicant has annexed the notification
dated 0-8.03.2019 (Annexure A/3) of MOEF in captioned O.A.
regarding Nahargarh Wildlife Sanctuary which lists permitted
land uses and list of activities which are promoted which
includes cottage industries including promotion of village
artisans amongst other things.
That, furthermore, in arguendo as per notification dated
08.03.2019 — Nahargarh Wildlife Sanctuary ESZ Zone, there is
no blanket ban on activities inside the ESZ Zone. Para 4 of the
notification dated 08.03.2019 describes 3 categories in which
activities around the ESZ are deal with:

A. Prohibited Activities — having a blanket ban

B. Regulated Activities — Activities which are allowed

C. Promoted Activities — Activitics which are promoted within

the ESZ
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That, it is apposite to mention that activities enlisted on the
promoted activities are allowed. A list of promoted activities
include following activities:

a. Rain water harvesting

b. Organic Farming

c. Adoption of green technology for all activities

d. Cottage industries including village artisans

e. Use of renewable energy and fuels

f. Agro-Forestry

g. Environmental awareness

h. Skill development

i. Restoration of degraded land/forest/habitat

j. Plantation of Horticulture

k. Use of Eco-frieﬁdly transport.
That, if the answering respondent in future undertakes any of
regulated or promoted activities, he will the undertake the same
after the completing and satisfying the conditions set out in the
notification dated 08.03.2019.
That the applicant herein has further raised an allegation that
the subject land is part of Ecological Sensitive Zone of
Nahargarh Wildlife Sanctuary. The instant allegation is also
fallacious in nature as the boundary of Nahargarh Sanctuary
has still not been demarcated and there exist ambuiguity
regarding same. This Hon’ble Tribunal vide order dated
16.12.2024 in the case of Kamal Tiwari v. Union of India, O.A.

No. 97/2022(CZ) in Para 24(ii) had directed the Chief Secretary,
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Rajasthan to ensure identification and demarcation of the
Nahargarh Wildlife Sanctuary however, status regarding the
same still looms unclear as of now.

That, it is pertinent to mention as per the Minutes of Meeting
dated 09.01.2025 of Forest Department, Rajasthan there exists
drastic variation in the boundaries notified for Nahargarh
Wildlife Sanctuary vide notification dated 22.09.1980 and Eco-
Sensitive Zone notification dated 08.03.2019 (Annexure A/3).
The Iforest department in their MoM dated 07.01.2025
specifically mentions that there are differences in the marked
boundaries of the sanctuary and as no demarcation has been
done, it is unclear to mark the boundaries of Eco-Sensitive Zone.
The MoM dated 09.01.2025 also mentions as a number of
disputes are pending in absence of demarcation of exact
boundaries and a decision has been arrived at for preparing a
new map of the sanctuary. Thus, the position of absence of
demarcation of boundaries remains admitted by the respondent
in the instant case. A copy of MoM dated 09.01.2025 of the
forest department is hereby annexed and marked as
ANNEXURE R/4.

That, in pursuance, Tehsildar Amer has also issued an order
dated 07.02.2025 wherein directions have been issued to
revenue officials to constitute a team for assessment of
periphery of Nahargarh Wildlife Sanctuary. Hence, in becomes
clear that as exact demarcation has not been done on site and

the boundaries are unknown, it cannot be said that the subject
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land falls in the Eco-Sensitive Zone. A copy of order dated
07.02.2025 issued by the Tehsildar, Amer is hereby annexed
and marked as ANNEXURE R/S5.

N. That the subject land is a part of revenue village Amer in the
Eastern Side of the Sanctuary is a separate parcel of land and
is not a part of the Forest land. Furthermore, the Collector order
dated 21.08.1998 had also designated the instant area as
‘Specified Area’ separate from thc Forest Land whereby all the
revenue rights were accorded to the Khatedar renants. It i1s also
pertinent to mention that a number of activities are being run
on the adjoining khasra of subject land where in Khasra No.
778, 763 & 764, a; transport warehousing and loading (Jaipur
Golden Transport) is running commercial activities and on a
distance of 350m and 400m of the subject land, Indian Hotel
and Taj Amer Hotel are functioning. Photos of activities
undertaken by Jaipur Golden Transport and nearby hotels are
hereby annexed and marked as ANNEXURE R/6.

O. That, no commercial activities are being undertaken by the
answering respondent upon the subject land and only a farm
house has been constructed having non-permanent structure
and temporary roof done in consonance of the Tenancy Act,
1955 and District Collector order dated 21.07.1998 for which no
permission is required. Furthermore, the answering respondent
agrees to not to violate any condition of notification dated
08.03.2019.

REPLY TO THE APPLICATION

5 %-*’/LW k/(%
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That the contents of Para 1 of the application are denied an to
extent and it is humbly submitted before this Hon’ble Court that
the present application is nothing but an abuse of process of
law. It is submitted that the present application is wholly
misconceived as it is based on wrong factual basis and
concocted story by raising bascless allegations against the
answering respondent.

That the contents of Para 2 of the application merits no reply.
That the contents of Para 3 of the application are baseless and
misconceived and hence, are denied in toto. It is most
respectfully stated that the answering respondent is a law-
abiding citizen who has not undertaken any kind of illegal
construction on subject property. It is also wrong to state on
part of the applicant that the land of applicant i.e., Khasra
No.114, 1439/9159, 757, 758, 760, 761, 779, 780 and 781
measuring 2.5800 Hectares is an integral part of Nahargarh
Wildlife Sanctuary. The survey map of the subject land clearly
delineates the delimitation suggesting that the subject land is
separate parcel of land from the Naharhargh Wildlife Sanctuary.
Furthermore, if that were the case, the Jamabandi of the subject
land would not mark the name of the answering respondent
upon the same.

That it is also relevant to point out that the answering
respondent is not carrying out any construction which is
commercial in nature which, further, would require any

permissions or recommendations of the departments as
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mentioned in the captioned application. Thus, the present
application lacks any standing and clearly manifests mala fide
intent of the applicant and hence, is liable to be dismissed n
limine.

Furthermore, the complaints dated 15.10.2024 and 02.12.2024
that are mentioned in the instant para are nothing but a
measure to strike fear into people for their own oblique motives.

REPLY TO ‘FACTS IN BRIEF WITH GROUNDS’:

4, That the contents of para 1 of the instant heading are matter of
record and hence, merits no response.

5. That the contents of Para 2 as well are matter of record and
hence, require no reply from the answering respondent.
That the contents regarding the notification dated 08.03.2019
are also matter of record and thus, deserves no response.
However, it is clarified that though the boundaries of the
Nahargarh Wildlife Sanctuary are mentioned in the instant
notification dated 08.03.2019 however, there has no
demarcation of these boundaries yet on the actual site and
hence, calculation for distance of Eco-Sensitive Zone has not
yet been achieved due to absence of a starting point.
Furthermore, it is submitted that the application itsell admits
that essential activities for local residents are allowed as per the
notification dated 08.03.2019 and the activity as undertaken by
the answering respondent is very much an essential activity by
making improvement on the subject land in terms of the

Rajasthan Tenancy Act, 1955 and thus, the same is allowed and
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cannot be termed as a commercial activity. The answering
respondent further submits no commercial activity is being
conducted in the subject property which is in violation of any
law, notification and order thereto.

6. That the contents of Para 4 are vehemently denied in the manner
stated and is humbly submitted that the instant para raised
contradictory averments as firstly it states that the subject land
is recorded in the name of private Khatedar however at the very
second instance it mentions that the subject land falls within
the boundaries of Nahargarh Wildlife Sanctuary. As per the
application, acquisition of villages mentioned in Para 1 took
place vide order dated 21.11.1961 (Annexure A/1) and the
Government of Rajasthan under section 18 of Wildlife Protection
Act, 1972 declared reserve forest (Nahargarh Wildlife Sanctuary)
vide order dated 21.11.1972. However, the Jamabandi of the
subject land as the subject land reflects the name of the
answering respondent suggesting that the subject land belongs
to the answering respondent and had the case would have been
as portrayed by the applicant then, name of the answering
respondent would not have reflected in current revenue records
of the property. Furthermore, ambiguity exists regarding the
Eco-Sensitive Zone (ESZ) as well as there has been demarcation
from which is to be measured.

It is also relevant to mention that there has been no commercial
construction undertaken by the answering respondent as the

answering respondent has built temporary structure having
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temporary thatched roofs in the subject land for the purposes of
a farm house. Thus, the false story narrated in the captioned
application falls flat on its face.

. That the contents of Para 5 are denied in toto and it is humbly
submitted that the present application is nothing but an abuse
of process of law. As mentioned in the preceding paras all the
complaints raised in the name of environmentalism are frivolous
in nature. It is further reiterated that the subject land of the
answering respondent does not fall within the boundaries of the
Nahargarh Wildlife Sanctuary and no construction of
commercial nature is being raised on the same, in violation of
any existing law. Thus, the application is based on wrong facts
stating that no consent/permission has been taken from the
authorities concerned wherein reality no activity of such kind
has been undertaken on the subjcct land which would require
any permission.

It is also wrong to mention on the part of the applicant that the
answering respondent is abstracting ground water for
commercial purposes whereas in reality, no commercial activity
is taking place on the subject land. Any averment regarding
abstracting ground water for commercial purposes is also
wrong. The answering respondent is not constructing any
commercial establishment as stated earlier. It is misconceived
to state that the improvements in land by raising temporary
hutment for farm house is derogatory and dangerous lor the

environment as it is neither disturbing the ecology of the place
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nor disturbing flora or fauna of the surroundings. Furthermore,
no heavy machinery is being used by the answering respondent
for any construction which would cause disturbance to the
environment and wildlife. The applicant has put false and heavy
allegétions on the answering respondent without any cogent
evidence. Furthermore, nothing on record has been provided to
even minutely corroborate the allegations raised by the
applicant.

It is also relevant to mention that no conversion of the aforesaid
land has been done to develop any commercial establishment
and the allegations raised herein the answering respondent does
not hold water.

. That the contents of Para 6 of the application are denied to the
extent allegations which have been raised against the answering
respondent. It is humbly submitted that no guidelines set out
by the Hon’ble Apex Court, Rajasthan High Court or Central
Government have been violated by the answering respondent
and is himself an ardent nature lover who is nurturing over a
hundred of trees on the subject land. It is further submitted that
no kind of construction is taking place on the subject. land
damaging the environment however, on the other hand, the
answering respondent has raised temporary, without any
permanent roof, structure in terms of Rajasthan Tenancy Act
and Collector order dated 21.07.1998.

. That the contents of Para 7 are denied for want of knowledge. It

is submitted that the small temporary hutment/farm house
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built by the answering respondent are not violation of
Notification of Eco Sensitive Zone which strictly prohibits
construction of new hotels and resorts within the protected area.
The farm house built by answering respondent are in terms of
Rajasthan Tenancy Act, 1955. The answering respondent is nol
carrying out any commercial activity in violation of any law,
rules or regulations and only carrying out essential and
promoted activities.

That the contents of Para 8 are denied to the extent wherein any
allegations are raised against the answering respondent. It is
submitted that no conversion of the land has taken place in the
present case and no development or construction is being
carried out on the subject land for commercial purposes. The
instant land is still recorded as revenue land in the name of the
answering respondent and thus, the allegations raised, if any,
against the answering respondent are baseless in nature.

That the contents of Para 9 of the application merits no response
from the answering respondent however, it is further reiterated
that no violation of any law has been done by the answering
respondent which would make him liable under any criminal o1
civil law.

That the contents of Para 10 of the application does not concern
the answering respondent and hence, merits no response.

That the contents of Para 11 of the application are denied for

want of knowledge.
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That the contents of Para 12 of the application are denied in the
manner stated and it is humbly submitted that the demarcation
of the Nahargarh Eco-Sensitive Zone has not yet taken place and
thus, firstly it cannot be stated that subject land falls within the
Eco-Sensitive Zone of the Sanctuary. Furthermore, it is humbly
stated that the small temporary hutments for the purposes of
dwelling house/farm house to support his agricultural activities
in the subject land does not fall within the definition of
commercial establishment. The averment raised by the
applicant regarding damage of Aravalli Range is also
misconceived and baseless as no harm to ecology of the
sanctuary has been done by the answering respondent and
building of small temporary hutment structuré cannot be
termed as damage to the range.
That the contents of Para 13 of the application are denied.
That the contents of Para 14 the application are denied in the
manner stated and it is humbly submitted that no cause of
action has arisen in the present case.
PRAYER

It is, therefore, humbly praved to Your Lordships that the
present reply may kindly be taken on record and further, may
be pleased to dismiss the captioned original application filed by
the Applicant.

Any other order which the Hon’ble Court deems fit in the
circumstances of the case may also be passed in favour of the

answering respondent.

s
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Place: Jaipur HUMBLE ANSWERING RESPONDENT NO.14

Date: THROUGH GOYUNSEL

(SWADEEP SINGH HORA/ /

ADVOCATES
Email: swadeep.hora@gmail.com

Mob. 9829055960
%&f\\i,%‘k Enrolment No. R/1774/99
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 260/2024 (CZ)

Hemraj Meena
Versus

Union of India through Secretary & Ors.

AFFIDAVIT IN SUPPORT OF REPLY

I, Damodar Prasad S/o Shri Kanhaiya Lal, Address Near
L Biological Park, Opposite Zero Restaurant, Jaipur-Delhi

" Highway, Jaipur 302028, do hereby take oath and state as

: NS & under:-
%& 53
K> xrl 1. That I am the Respondent No.14 in the above noted Reply

and am, therefore, well conversant with the facts and

circumstances of the case.

2. That the Reply has been drafted by my counsel in my
presence and under my instructions.

3. That the factual contents of the Reply are true and correct to
the best of my knowledge and legal averments made in the
Reply are based on the legal advice tendered to me by my

counsel, which I also believe to be true and correct.

DEPONENT
VERIFICATION

I, the above named deponcnt do hereby take oath and
verify that the contents of Para Nos.1 to 3 of my above affidavit
are true and correct to the best of my personal knowledge.
Nothing has been concealed and no part of it is false. So help

me GOD. %\Lﬂ—-}l@ﬁ») —r’lrf\_’l__
DEPONENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 260/2024 (CZ)

Hemraj Meena
Versus

Union of India through Secretary & Ors.

AFFIDAVIT IN SUPPORT OF DOCUMENTS

I, Damodar Prasad S/o Shri Kanhaiya Lal, Address Near
Biological Park, Opposite Zero Restaurant, Jaipur-Delhi
‘Highway, Jaipur 302028, do hereby take oath and state as
under:-

1. That I am the Respondent No.14 in the above noted Reply
and am, therefore, well conversant with the facts and

circumstances of the case.

2. That the documents annexed with the present reply

(Annexure R-1 to R-6) are exact and true photostat copies of

' the origina}ﬁdocumcnts. %L@ YN |

FEB (ULD DEPONENT

e VERIFICATION

I, the above named deponent do hereby take oath and

. . . n‘{ i
;«*.!_"-*f*-‘!_‘f?-?\ L o i arg true and correct to the best of my personal knowledge.
Nothing has been concealed and no part of it is false. So help

me GOD. *71§?ﬁkﬂf)¢ifﬁ
DEPONENT




2/17/25, 5:39 PM NGT Matter - seeking copy of Additional affidavit - narpatb111@gmail.com

ﬁﬂ/’?-(k’f,w_ﬂ. R /..:!
Subject: NGT Matter - seeking cop\j %dditional affidavit — —_

2 Aamir Harun <harunaamir33@gmail.com> @

T to Ad Krishan Sharma

Respected sir,
I'm writing this mail on behalf of S.S. Hora & Associates seeking a copy of the Additional affidavit filed by your offic

Kindly provide a copy of the additional affidavit filed by you in the aforesaid original application so, a timely reply ¢

Regards,

Advocate Aamir Harun

on behalf of

S.S. HORA & ASSOCIATES

A, 403-406, FOURTH FLOOR, TOWER-I
NORTH BLOCK, WORLD TRADE PARK
JLN MARG, JAIPUR -302017 (RAJ.)

Contact No: +91 9610741305

https://mail.google.com/mail/u/0/popout?ver=1ts 1kibObnroa&msg=%23msg-f%3A18243063166784123108&attid=0.2 117



2/17/25, 5:39 PM Re: NGT Matter - seeking copy of Additional affidavit - narpatb111@gmail.com

Subject: Re: NGT Matter - seeking Jc%? of Additional affidavit 95

- Aamir Harun <harunaamir33@gmail.com>
. to Ad Krishan Sharma

THIS IS A FOLLOW-UP MAIL

I'm writing this follow-up email on behalf of S.S. Hora & Associates seeking a copy of the Additional affidavit filed t
Kindly provide a copy of the additional affidavit filed by you in the aforesaid original application.

On Sun, 19 Jan 2025 at 16:26, Aamir Harun <harunaamir33@gmail.com> wrote:
| Respected sir,

I'm writing this mail on behalf of S.S. Hora & Associates seeking a copy of the Additional affidavit filed by your of

Kindly provide a copy of the additional affidavit filed by you in the aforesaid original application so, a timely reply

5 Regards,

Advocate Aamir Harun

| on behalf of

' S.S. HORA & ASSOCIATES

" A, 403-406, FOURTH FLOOR, TOWER-I
| NORTH BLOCK, WORLD TRADE PARK
i JLN MARG, JAIPUR -302017 (RAJ.)

Contact No: +91 9610741305

Regards,

Aamir Harun

on behalf of

S.5. HORA & ASSOCIATES

A, 403-406, FOURTH FLOOR, TOWER-I
NORTH BLOCK, WORLD TRADE PARK
JLN MARG, JAIPUR -302017 (RAJ.)

https://mail.google.com/mail/u/0/popout?ver=1ts1kibObnroa&msg=%23msg-f%3A1824306 3166784 12310&attid=0.1 n
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